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CENTRAL ADMINISTRATIVE TRI Bl.WAL:, ALLAHABAD BENCH 

ALLAHA BAD. 

Orig! nal Appl! cat! oo No. 47 7/ 2000 

Allahabad This Dae 5th Day Of 2000 

CUAAl'li 

Hon 1ble Mr. s. Bi.swas , A.M. 

Ja~dish Chandra san of late Sadri Prasad, 

resident of B-2, :)hi van Ccmpl ex Lanka, Varanasi 

( ~ Adv: Sri ~ . N. Singh) 

Vers us 

• 

1- Union Of India thraJgh its Secre tary, 

f'li nis try Of Hailway, NBiJ Delhi. 

2- Senior Divis! aial Engin eer, C<>-ordina ti en, 

Eas t srn Railwa1 , l"\J ghal sarli. 

• 

•••• Applicant 

3- Senior Divisimal -pers ainel Off icer, Eas tern Railway, 

l'lJghal sarai • 

4- Chief Ace cunts Officer (St ock Vari ficati oo) 

fairly Place Eastern Railway, Calcutta. 
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Sri s.N. Singh, counsel for the applicant. 

The a pp 1 ica nt has challenged the not ice 

dated 22-2-2000 demanding an amount of Rs. 1.26,000 
the 

beingLdiffer ~ nce in the account as pe r stock sheet 

for the year 1090-91 after retirement of the applicant 

in this connect ion. T,,.. 10 of his applications explaining 

the j i f ference are pending before Respondent No. 2 

These are dated 6-10-99 and 29-2-2000. The applicant 

• 

has sought disposal of these pending representation. 

According to him to sought out the difference has been 

explained in the representations. Conseouently, the 

application is disposed of v· ith the foll0yJing ;irectionsJ 

The respondent No. 2 will decide the 

representations ; dated 29-2-2000 and 6-10-1999 

ma de "' by the applicant within 2 months of~ receipt 

of t he or de r. Till then the demand made under let t er 

date d 22- 2- '" 000 v·ill not be pressed for. The petition 

is isposed of accor d ingly at the admissing stage. 

No costs. 
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